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SHRI S, M. BANERJEE (Kanpur):
You have been misquoted. It says :

“Dr. Singh said that he drew the
attention of the Speaker to
the statement of the opposition
leader and the latter had con-
firmed that Dr. Siogh did not
mention any date or the sub-
ject to  be discussed during
the proposed mceting.”

Actually you had made your position
very clear.
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12.36 Hgs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
' MENT) BILL

APPOINTMENT OF MEMBER TO
COMMITTEE

SHRI ANIL K. CHANDA (Bhol-
pur): I beg to move : .

“That this House do appoint Shri
P. Govinda Menon to the
Joint Committee on the Bill
to provide for the inclusion in,
and the exclusion from, the
lists of Scheduled Castes and
Scheduled Tribes, of certain
castes and tribes, for the re-ad-
justment of representation,
and re-delimitation of parlia~
mentary and assembly consti-
tuencics in so far as such re-
Adjustment and re-delimitation
are necessitated by such in-
clusion or exclusion and for
matters connected therewith,
vice Shri Asoka Mehta re-

signed.”
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MR. SPEAKER : The question is :

“That this House do appoint Shri
P. Govinda Menon to the
Joint Committee on the Bill
to provide for the inclusion in,
and the exclusion from, the
lists of Scheduled Castes and
Scheduled Tribes, of certain
castes and tribes, for the re-
adjustment of representation,
and re-delimitation of parlia-
mentary and assembly consti-
tuencies in so far as such re-
adjustment and re-delimitation .
are necessitated by such inclu- .

sion or exclusion and for
matters connected  therewith,
vice Shri Asoka Mechta re-
signed.”
The motion was adopted.
12.37 HRrs.
RE : ARREST OF SHRI MADHU

LIMAYE
SHRI NATH PAI rose—

MR, SPEAKER : You send a chit
at 12 O' Clock and get up. I canpot
give permission. It is not proper. If
this is allowed, cverybody will scod a
chit at 1145 or 12 and then get up.

SHRI NATH PAI (Rajapur): After
all, you know the subject, '
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MR, SPEAKER : I told you that I
had sent it to the Home Minister. 1
hzve not got a reply. If I had got a
reply, I would have put it on the
agenda,
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12.40 Hgrs.
MATTER UNDER RULE 377—contd.

PRIME MINISTER'S MEETING WITH

OPPOSITION LEADERS RE, CENTRAL

GOVIRNMENT EMPLOYEES' STRIKE
—contd.

SHRI J. B. KRIPALANI (Guna)
Mr. Speaker, Sir, you have allowed mec
to sdy a few words. I hope that the
members of other Parties will also
allow me to say a few words without
interruption because it has become ne-
cessary not only to have your permis-
sion but also to have the permission of
some scctions of the House before one
can speak. I am referring tp what
happened yesterday. This Parliament
has not only a reputation here but it
has a rcputation outside India also. It
has a reputation to lose and we indivi-
dual members have also at least in this
country either to lose our reputation or
to maintain our reputation. You had
been to many countries recently (inter-
ruptions) 1 got your permission, yet you
are interrupting.

AN HON. MEMBER : They are
withdrawing the permission.
SHRI J.-B. KRIPALANI : We have

a reputation to lose, Each one of us
has a right here and you too have rights
here. These need to be protected. I
am sorry to say that neither your rights
nor our rights nor the rights of the
whole organization called Parliament
were respected yesterday. The Prime
Minister spoke one word. She said ‘I
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do not want to be coerced or bullied’.
Now, Sir, we use for the Treasury
Benches much worse language., I want
this to be clear. If the Prime Minister
cannot use a word which is derogatory
to us, can we use words derogatory to
the Treasury Benches. This is a thing
which has got to be decided.

MR, SPEAKER : That is why I
have called a meeting tomorrow of the
General Purposes Committee. The
leaders of the Parties are also there. I
think it is better to avoid these words.
I am going to appeal to them. To-
morrow I hope there will be a consen-
sus and see if we are able to do it.
(Interruptions).
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SHRI H, N, MUKERJEE (Calcutta
North East): You have been good
enough to say that tomorrow the Gene-
ral Purposes Committee is to meet and
certain things are to be discussed. I
have discovered much to my shame be-
cause I belong to this fraternity that
things happen inside thc room and
something else is said outside in the
manner that the Minister did, If this
sort of things goes on, I do not sec any
purposc in having meetings which are
called by you. If you call a meeting
and in your presence certain things are
said and then and there they arc repu-
diated with impunity—a reference is
made to you specifically—if this sort of
malpractice continues, there is no point
in having meetings.



